IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

—

0.A. No, 659/94, Dt, aof Decision : 24,6.94.

mr, A, Jayachandra Babu ++ Applicant
Vs

1. The Superintendent of Post UPfices,
Nalgonda Uivision-508 001,

2, The Superintendent of Paost 0ffices,
Hanumakonda Division, Warangal Oist,

3, The Post Master General,

Hyderabad Region, Abids,
Hyderabad, .+ Ra@spondents,

Counsel for the Rpplicant )

L2 1]

Mr, Krishna Davan

Counsel for the Respondents : Mr. N.V. Raghava Resddy,

AAAT reQr .

CORAM:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAC : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Q:A.N0.659/94. Date; 2\ b \RTY .

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) )

Heard Sri Krishna Devan, learned counsel fpr the
applicant and Sri N.V.Raghava Reddy, learned Standing Counsel

for the respondents.

2. In this application dt, 2.6.1994 filed under sec,.19

of the Administrative Tribunals Act, 1985, the applicant who

Was a oiviee wwey -
. e el = e, | Dn.q'l'_al
Assistant (R.T.P.P.A.) in Hanumakonda Division, prayed for a

declaration that he is entitled for grant of Productivity
Linked Bonus at the rates applicable to regular Postal Assise
tants between the period from 23.10.1981 to 4.6.1989 and for

’ TV mmmesrs AfF hanus to which thE_
applicant is eligible within three months from the date of

3. The applicant herein joined as R.T.P.P.A./S.D.C. on

?31.10.1981 and served in that capacity till 4.6.1989, He
states that he was selected arter COUYLl Cuomps vavame. o

formed the duties quantitatively and qualitatively the work

as that of regular Postal/igsistants whenever he was engaged
intermittenc.y AGALUS Y v v

- - -

tants. By denying him the benefit of Productivity Linkead
Bonus during the period from 1981 to 1989 when he worked as
SDC/RTPPA allowed by the D.G., Department of Posts by letter
dt. 5.10.1988, he has been subjected to hostile discrimintion
in-violation of Articles 14 & 16 of the Constitution. Hence,
this O.A. has been filed with the above peayer,

4, Sri Krishna Devan, learned Counsel tor fne APULL L

has drawn our attention to a Judgment of the Ernakulam Bench
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in 0.A.N,.171/89 At.18,6.1990. The applicants therein were
also similarly situated as the applicant herein, _The d.A.
No.171/89 on'the file of Ernakulam Bench was decided based
on the decision in O.A.No.ﬁlz/BQ‘on the file of the same
Bench, A The ratio in that judgment was that no distinction
can be made between an R,T. P.worker and a Casual Labourer
,in ;ranting productivity linked bonus, It was further held
in that O,A, that R.T.P. candicates like Casual Labourers
are entitled to producﬁlvfﬁyﬁ linked bonus ifhﬁﬁe§fhéve -
put in 240 days of. service each year ending 31st March for

3 years or more. It was further held in that 0.A. that
amount of Productiv.‘x.ty LINKEU DUNUDS WUULG LS arcewas  wes  eee— e

average monthly emoluments determined by dividing the

-

Loum ammh ammmiintina vear of eliqibility
by 12 and subject to other conditions prescribed from

& Similar nrder was also passed by this Tribunal in

O.A.No0.458/94 dt. 28.4.1994 where the applicants were

similarlv placed to that of the applicants in 0.A.No.171/89.
As the applicant herein is in the same situation as applicancs

in 0.A.No. 171/99 decided by the Ernakulam Bench and in 0.A.No.

same benefit to the applicant in this 0.A, also.

= Al LT I1TSOULL wWiIAP Gpreawwswae wes =
direction to the respondents to:grant to the applicant the

same benefit as granted by the Ernakulam Bench and this
Bench O TNe ITlDUHAL Ll LIS GLiuULcw bwcew v o

direction should be complied within a period of 3 months from
the date of communication of this order.

7. The O.A. is ordered accordingly at the admission stage
itself, No costs:\\ | ;
(R.Rangarajan) (V.Neeladri Rao)
Member (Admn.) e Vice Chairman

" Datedabi( June, 1994,

Grh. | /?"'”/b”j/'q,f., ‘.
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CHECLED BY APFPEOVED 3BY

IN THE CENTRAL A INISTRATIVE TRIBUIAL
- HYDERABAD BENCH /T HYDERLBAD.

THE HON'BLE MR.JUSTICE V,NEELADRI RO ]
: VICE CHAIRMAN

s
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THE HON'BLE R A.3{C RTEI 3 MEMBER(A)

THE HON'BELE MR.T.CHANDRASEIFE R REDDY
- . MEM3ER(JUDL) o
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LRBERZ TULCHMENT 3

Mohe /R ASC.a. No.

in
0.a.No, ng Q.
T.Aa.No. ‘ _'rw =} -

Adnifted and Interim Directions
Issueld. :

Z11 oweld

Disposed of ‘with directions
—_—'_"_———._._,_,___

bismi sed.
Dismi sed as withdrawn
Dismiksed for default.

Re jecked Oradered.

No order as to costs.
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